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ORDER
(DATE OF HEARING 28.1.2003)

The Interlocutory Application filed by the petitioner for provisional tariff and is

listed for hearing after notice.



2. It has been stated that the 400 kV D/C Kolhapur-Mapusa Transmission Line in
Western Region was to be put into commercial operation w.e.f. 1.11.2002. At the
hearing, however, it was stated that actual date of commercial operation of the

following two components of the transmission line was as indicated against each:-

(@) | 400 kv D/C Kolhapur-Mapusa Circuit | along with associated | 1.1.2003
bays at Kolhapur & Mapusa end and Auto Transformer | at
Mapusa sub-station

(b) | 400 kV Kolhapur-Mapusa Circuit 1l along with 400/220 kV | 1.12.2002
Mapusa sub-station (including ICT Il, Bus Reactor and
associated bays)

3. The prayer has been made for approval of provisional tariff in respect of the

above noted assets.

4. The project was approved by the Central Government, Ministry of Power under
its letter dated 3.7.2000 at a total estimated cost of Rs.181.94 crores, including IDC of
Rs.15.54 crores. Against this, the estimated completion cost of these assets is
Rs.13555.96 lakhs. It was stated by the petitioner that an expenditure of Rs.8859.92
lakhs was incurred up to 30.6.2002 and the balance of expenditure was the
anticipated expenditure beyond 1.7.2002. The petitioner has filed an affidavit on
3.2.2003, placing on record the auditors' certificate dated 30.1.2003, which certifies
the expenditure as under : -

Rs. in lakhs)

(@) | 400 kV D/C Kolhapur-Mapusa Circuit | along with associated | 8819.46 up to
bays at Kolhapur & Mapusa end and Auto Transformer | at | 30.11.2002
Mapusa sub-station

(b) | 400 kV Kolhapur-Mapusa Circuit 1l along with 400/220 kV | 4087.26 up to
Mapusa sub-station (including ICT Il, Bus Reactor and | 31.12.2002
associated bays)




5. On consid eration of the above recorded facts, we allow the annual tariff for the
assets covered by the petition, on provisional basis from the date of commercial
operation, subject to adjustment after determination of final tariff, based on the
expenditure as certified by the auditor in certificate dated 30.1.2003.

(Rs. in lakhs)

(&) | 400 kV D/C Kolhapur-Mapusa Circuit | along with associated 1129.82
bays at Kolhapur & Mapusa end and Auto Transformer | at
Mapusa sub-station

(b) | 400 kV Kolhapur-Mapusa Circuit 1l along with 400/220 kV 523.60
Mapusa sub-station (including ICT Il, Bus Reactor and
associated bays)

6. The annual provisional tariff approved by us shall be adjusted with reference to

actual date of commercial operation of these assets.

7. IA N0.66/2002 in Petition N0.120/2002 is disposed of.

8. At the hearing it was stated on behalf of the petitioner that the complete audited
accounts in respect of the assets were likely to be available during July 2003. We
direct the petitioner to file the up-to-date audited figures by 10.8.2003 on affidavit and
thereafter the petition will be processed for fixing date for final hearing. Replies filed
by MPSEB and MSEB to the petition are already on record. Meanwhile, other

respondents may also file their re plies to the petition.
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